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Order dated 29.12.2003 

Heard Shri B.K.Mohanty, learned counsel 

for the applicant and Shri A.K.BOse, learned 

$enior Standing Counsel(on whom a copy of O.A 

has been served) appearing on behalf of the 

Respondents. 

It is the case of the applicant 

(Shri Bipin Bihari Mallick) that his 
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representation (under Annexure-1 dated 

21.3.2003)made to the Respondents has not 

yet been responded by the authorities; for 

iuich he has approached this Tribunal in 

this O.A. under Section 19 of the A.T.Jet, 

1985 for redressal of his grievances. 

In the said premises, without 

waing any time, this O.A. is disposed of 

with direction to Respondents to consider the 

grievances of the applicant(as raised in 

his representation under ncxure-1 dated 

21.3.2003 and in this O.A.) and pass necessary 

orders within a period of 90 days from the 

date of receipt of copies of this order. 

With this, the J.A. is disposed of 

at the admission stage. No Costs. 

Send copies of this order1  along 

with copies of the OAs1  to Respondents and 

free copies of the order be handed over to 

the learned counsel of both the sides. 
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